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THE ANDHRA PRADESH PRIVATE EDUCATIONAL
INSTITUTIONS MAINTENANCE GRANT
(REGULATION) ACT, 1995,

Act No. 11 Or 1995.
[ 13th FEBRUARY, 1995.]

An Act to regulato the Fixation and Payment of Malntenapge
Grant to Private Educational Institutions ip the State of
Andlra Pradesh and mattors comnected thorewith or incidental
thersto.

Whereas the grant-in-nid Code which is a non-statutory set
of rules governs the payment of grant-in-aid to the private
educstinoal institutions ;

And wtereas, ugder rule 27A (i) thereof, lhere is a provi-
sion for payment of maintenence grant equal 10 ten per ¢ent of
the teaching grant payable to private cduecational institutions;

And whoreas, the payment of moeintenance grapt as a percen-
tage of the teaching grant results in an wunirtended hike in
tha mzintenance grant as and when the soales of pay of teachers
are revised 1hus requiring the concernmed authorities to pass
suitable orders with regard to payment of maintenance gront as
and when the scales of pay of teachers are tevised ;

And whereas, accordingly the District Educational Officer,
Krishaa, in  Circular Re.No. BL/9Q, dated the 24th  October,
1990 2mang other things ordored for the payment of mainte-
nance prant according to 1978 pay scales of the teachers ;

* Received the assent afthe Goverpor on the 10 th Feb. 95, for statement
ol Object Reasons, Please See the dndliraPradesh Gazeiie, Part 1V-A* Ext.
raorginary, di 18-1-55 at Page 6.
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And whereas, the Ganeral Ssoretary, Krishna District Aided
and Un-aided Schools Managers, Correspondents Assoclation
and othors have challenged the said Circular in the High Court
of Andhra Pradesh in W.P.No. 1159 or 1991;

And whoroas, tho High Couwrt ot Andhia Pradesh in  ihoir
Judgement, dated the 7th March, 1991 in W.P.No. 1159 ot 1991
directed to rolsase the majntenance grant at six perceninm on
the basic pay ot th> toachars that is being drawa tvom year 1o year;

And whereas, Writ Appoal No. 963 ot 1991 filed by the
Goverrmant against the said judgoment bas been dismissed by
tbe High Court on tho 4th February, 1993;

And whoreas, the High Court of Andhra Pradesh in its order
dated the 9th April, 1993 in W.P.No. 14493 o1 [992 directed the
Government to rolozse the maintenance grant to the petitioners
therein at six porcentum as ordered in W.P.No. 1159 ot 1951 ;

And whoreas, it is evidont trom sections 45 and 46 ot  the
Andbra Pradesh Fducation Act, 1982 that the private cduca- Actl of
tional institutions cennot claim grant-in-aid as = matter of right; )

Aud whoreas, tho Government will have to incur a huge
oxpenditure ot more than 78.25 crores of rupses is maintenancs
glantis to bepaid at six perceptum ol the basic pay ot the
teachors that is being drawn trom year to year, thus seriously
bampering the developmerntal activities ot the State ;

And whereas, on a review of the whole issue it is considered
necessiTy to empoawer the Government to six the quantum  of
maiatenance grant retrospectively for each year commencing
froma the 1st Amril, 1978 in public interest ;

And whereas, the Bill to regulate the fixation and payment
of maintenapce grant to private educatjonal institutions in the
State of Andhra Pradesh and matters connected therewith or
incidental thereto has been introduced in the Legislative
Assembly of the State, has not been passed by the Legislative
Assembly ;
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Be it enacted by the Legislative Assembly of the  Svats of
Andbra Pradesh in the Fortysixth Year of the Republic of
India, as follows =

(!) This Act may bz called the Andhra Pradesh Private
Exducational Institutions Meintenance Graut (Regulaticn) Act.
1995.

(2) 1t shall apply to all private educational ipstitutions in the
State.

(3) It shall & deemed to have come in'o force with tffect on
und from the Ist April 1978)

2. The words and expressions used in this Act shall have the
meaning raspectively assigned to ther: in the Aadhra Pradesh
Education Act 1982}

3. (1) Notwithstandingeanything cortained inany judgement
doree  or order of any Court Tribunal or other authoriiy or
the grants-in-aid Code or any rules ¢t imstructions issued by
the Government from timeé to time it shall be cempetent for
the Government to specify by order such percentige of the
teaching gramt as meaintenfnee grart payable t¢ private educa-
tional institutions reseiving grant-in-tid from the Government
for each fintasizl yeor cummencing fram the 1st April 1978

(2) Where noy meintenance grant in excess of the amount
payable in ac:rdance with the orders issucd by the Government
under sub-seniion (1). has been paic to  any private education
institution (e excess amonnt so paid shell beadjiusied io
in futrre ronis  payable 1o th: corcerned Educational

" ipstituticn in such manner as may be determined by order

Validation.

issued by the Government in this belalf

4, Notwithstanding anything confaiped in any judgo-
ment, decree or order of apy Court, Tiibunal or other autho-ity.-
ne private educotona] ipstitition receiving  =id {from  the
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Government shall be entitled to claim or receive any amount in
excess of the amount fixad by the Government under sub-section
(1) of section 3 to wards the maintenance grant and accordingly,

(2) no suit or other procecding shall be instituted, maintained
or continued in any court against the Government or any person
or authority whatsoever for the payment of maintenance grant
otherwise than in accordance wilth section 3; and

(b) no court shall enforco any judgement, decree or order
directing the payment of any maintenance grant except to tho
extent provided by the Act.

5. Tho Andhra Pridesh Private Educational TInstitutions Repealof

Maitance Grant (Regulaiion) Second Ordinance, 1954 is hereby oofr “1'332“ 1

ropealed.





